ANNEXURE SR

Statement of |mmovable Propertv Return for the vear 2012 (as on 01 01 2013)

-Service: . ICLS'

Name of Officer (in‘full): JOSEPH JACSKSON K:G.. - Desngnatlon REGISTRAR OF CO'MPANIES
KERALA & LAKSHADWEEP. : S\" . DateofBirth: 22.3.1963
Mlnlstry/Department/Off“ce MINSITRY OF CORPORATE AFFAIRS/REGISTRAR OF COMPANIES KERALA
Grade Pay Rs. 6600/ ~ Present pay: 29590/
Name of Nam'eand .Costof Present ,__Ifnot in ‘How acquired Annual - | Remarks
| district | details of - | construction/ | Value: | own name | whether by purchase, | Income -
sub- property- | acquirement | © ©  |statein | lease, mortgage, from
division, | housing, | including R whose _| inheritance gift or the |
Talukand |lands and: | land in case - ) | name held | otherwise; with date | propert
village in | other of house and - and his/her | of-acquisition and Y. '
which buildings. |'yearwhen . | relationship | name with details of
property | = |.purchased. | | tothe | persons from whom
is gl | . | Governmen'| acquired.”
situated. | o MRS T Sl . | tservant. |- 3 23 Py :
(B @ . fi8) s e | (B) e (6) ‘ () (8)
| HOUSE O T _ e *
| ' KOZHIKO | PLOT'OF |'RS.94,160 Rs:25 | JOINTLY- = BY PURCHASE'
DE 856 | YEAROF | lakh 'WITH WIFE Y.EAn i : Gii . i
DISTRICT, | CENTS OF T g | : o ST =TEA & oA _
OTTOOR | R s SR
DESON, | - .- -o | vhgi et T R R g R
VENGARI ‘ . o ke & SRI.KUTTISANKARAN
VILLAGE, i o i,
KOZHIKO ' h it
DE TALUK
Slgnature whum@ﬁ@
Date H Ol 2013
NOTES:

1) *In case where it is not poss1ble to'assess the vale accurately the' apprommately vaIue in
relation to present condltlons may be lndlcated ;

2) ~**Includes short term Iease also

3) The declaration from is reqmred to be filled in-and submitted by every member of - class | and :
class Il (Group A'and Group B_) services-under ruIe.15(3) of the Central Civil Servu:e (Conduct)
R‘ules,"i955, [now rule 18(1) of the'CCS (Conduct) Rules, 1'964] on the first appointment to the
service and thereafter at the-interval of every tweive months, giving particulars of all
immovable property owned, acquired or ipherited by him or held by him on'lease or mortgage,
either in his own name or in the name of any member of his family or in the name of any other
person dependent on Government servant.- '




